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.A.6df'act of tAe Proceeding, of ele OotHaCit of tile Governor OefJer(JZ of IfHlia 
allembled for '''e purpose of making LoU/I and Begulationl "nrlllf' Ike pro-
f1taiona oJ the .4.c' 0/ ParUamen' 24 I'. 20 ric., cap. 61 • 

• 

The Oounoil met at Govemment House on Friday. the lith Maroh. 1886. 

PRESENT: 

The Bon'ble C. P. Ilbert, C.S.I., C.Uh, preridmg. 

The Hon'hle Sir S. O. Bayley. X.C &.I., 0.1.1:. 

The Hon'ble T. C. Hope, C.8.I., C.U:. 
The Hon'ble Sir A. Oolvio, K.C.H.G., C.I.B. 
Yajor-General the Hon'ble T. E. Hughes, R.A., 0.1 ••• 

The Hon 'ble pea.ri Mohan M ukerji. 

The Hon'ble.B. St. A. Goodricb. 

The Bon'ble J. W. Quinton. 
The HOD'ble R. Steel 

The Bon'ble W. W. Bunter, C.S.I., O.I.E., LL. D. 
The Boo'ble Rao Saheb Vishv&n&th Narayan Mandlik, C.8.I. 

INDIAN SECORI'11ES BILL. 

The Ron'ble SIR .A. COLVIN, by leave, postponed the presentation of the 
Report of the Select Committee 00 the Bill ~  amend the law relatiog to Gov-
ernment Securities. 

CRIMINAL PROCBDURE OODE, &0., AMENDMENT BILL. 

The Hon'ble lb. ILBBBT presented the Report of the Select Committee 
on the Bill to amend the Code of Criminal Prooedure, 188S, the Bombay Dis-
trict Police Act, 1867. the Indian ~  Code and the Priaonerat Act, 1871. 

INDIAN TR.Al[WAY8 BILL. 

The Bontble XL ILPRT also presented the Report of the Select Com_ 
mittee on the BiU to facilitate the construction and to regulate the working of 
Tlamwall. 

PBTBOLEUK BILL. 

file Ron'b1e lb. ILBBBT also preeented the Report of the 8eJeat Ooar 
IIlitile on the BID to amend tU PetroJeam Act, 1881. . 



152 DEO EST.J..TE. 

[Sir Steuart Ba1lle1l ; Mr. Goodrir.h.] [5TH MABOH, 1886.] 

DEO ESTATE BILL. 

_ The Hou'ble SIB STEUART BAYLEY moved that the Bill to apply the Ohutia 

N ~  Enoumbered E!ltates Act, 1876, to the Deo Estate in the 6aya District 
'be taken into consideration. He said :-" 1 have n(lthiug to add to what 1 said 
last week on the subject.. but' with reference to the Motion which stbnds in the 
Bon'ble Mr. Evana"name, aud ",hich I understand it! going to be moved on his 
bebalf by the Bon'bla Mr. Goodrioh, I may say that the tlub-seotion WllS intro-
duced because it is t·he settled procedure by which arrears of rent are reoover-
able in estates under the Oourt of . Warda. But that. provision is not in the 

Chutia Nagpur Act, and as I have no strong opinion on the Subject, I shall not 
oppose the amendment which stands in the name of the Hon"Jble Mr. Evans." 

The Motion was put and agreed to. . 
The B on'ble lIB .. GOODRICH, on behalf of tile Hou'ble Mr. EVaDs, moved 

that sub-seotion (7) of section 2, regarding the recovery of arrears of rant under 
the Publio Demands Reoovery Act, 1880, be omitted. He snid :-"The power 
sought to be taken haa not been found necessary for the management of the 
neighbouring estates under the Ohutia Nagpur Act and other estates adjoiDing. 
No reason is set forth in the Statement of Objects and Bauons wby any differ-
-ence should be made in the status of the raiyata in these and the neighbouring 
.estates, and in the absence of any statement of reasons for this provision I beg 
·.to move .that the amendment of whioh .the Ron'ble Mr. Evaus .gave notice be 
accepted:" 

ThE! :Motion W88 put and agreed to. 

The Hon'ble SIlL 8U"U.A.lLT BAYLBY then moved that the Bill, as amended. 
Ibe paued. 

The \{oti9n W88 put and .agreed to. 

The OouDoil adjourned to Friday, the 12th March, 1888. 
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